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MOTIONS FOR. ADJOURNMENT 

AsSAULT BY CONGOLESE SOLDIERS ON 
IIm~ OFFICERS SERVING WITH THE U.N. 

AT LEOPOLDVILLE 

Mr. Speaker: I have received a 
number of adjournment motions on 
one matter. The earliest is from Shri 
Arjun Singh Bhadauria, and it reads 
thus: 

"Beating of Indian Army officers 
and soldiers now working in C0ngo 
with United Nations, and threat to 
their lives. Cutting from today's 
papers is attached for ready refer-
ence.n • 

The same thing, in some form or the 
other, is the sUbject-matter of all the 
other adjournment motions also. 

Does the hon. Prime Minister want 
to make any sta temen t? 

Sume Ron. Members .. ose-

Shrt Braj Raj Singh (Ferozabad): 
Could we make a submission before 
the Prime Minister makes his state-
ment? ... 

Mr. Speaker: shall hear hon. 
Members who have received directly 
telegrams or wireless communications 
or have their own agencies, independ-
ent of the Government. I am willing 
to hear them. If all these motions are 
based upon newspaper reports, every 
one has read them. Hon. Members 
must not merely 'state the newspaper 
reports and make their own comments 
here, but also elicit information from 
Government and find out whether 
they have more information; after all, 
they may have an agency there. When 
even Government mayor may not 
have an agancy there, there is no pur-
pose in spending away the time of the 
House in this manner. Let us hear 
the hon. Prime Minister. 

Shrl Rem Banaa (Gauhati): May I 
make a humble submission? I want 
to make only a sUI'estion ..... . 

Mr. Speaker: The hon. Member is In 
the habit of interrupting. I shall call 
him, if necessary. He is indispens-
able. I know that. Now, the hon. 
Prime Minister. 

The Prime Minister and Minister ot 
Edernal Affairs (Shrl lawaharlal 
!Nehru): I am not surprised at the 
spate of motions, notice of which has 
been given to you, although, perhaps, 
the question does not fit in with an 
adjournment motion as such. 

Shri Arjun Singh Bhadaurta 
(Etawah): Why? 

Mr. Speaker: Apart from that, I am 
not going to accept an adjournment 
motion merely because it is tabled.. 
But it is a serious matter. We should 
hear the hon. Prime Minister. 

"' .... m ~ ~ron: ;r;Uif£r 
~;ri <I; ~T ~ .im ..-rf 

(lnteTTUptions) . 

Mr. Speaker: Why should all the 
hon. Members be anxious to speak 
now? Let us hear the facts first. 

Shri Jawaharlal Nehru: This is, as 
you have been pleased to say, a very 
serious matter. When I first heard of 
it last night at about 10 P.M. or, in 
fact, nearer 11 P.M. I was deeply 
shocked and exercised over this 
matter. I saw at that time the press 
messages from Leopoldville. We had 
no special direct message from our 
own representative there, nor indeed 
have we received any direct message 
yet. Immediately, last night, on re-
ceipt of this, I sent telegrams to our 
representative in Leopoldville, our 
Ambassador there, and one to our per-
manent representative at the United 
Nations. As for our representative in 
Leopoldville, I merely drew his atten-
tion to the press messages that had 
corne, and I wanted him to send me 
Immediately an authentic account, 
because Governments normally func-
tion not merely on press accounts but 
after authentication. So, I have lent 
that messace to him. I drew the 
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llttention of our permanent represen-
tative in the United Nations to this 
'and told him that we had asked our 
representative to send him also a more 
'authentic account, and I expressed 
cur grave concern. Indeed, in our 
telegram, we pointed out, and we have 
mentioned that, you can well imagine 
what the reaction of this news is 
,going to be tomorrow morning 'on 
'Parliament and indeed on the nation 
generally. We have asked him to see 
immediately the Secretary-General of 
the United Nations and the President 

,of the General Assembly, and to con-
vay to them not only our deep con-
cern, but the enquiry as to what is 
going to be done about this matter, 
and what steps they are going to take, 

'because, apart from the personal 
sense of injury and indignation that 

'we have received on this news, the 
wider questions connected with it 
Jire also of deep significance. 

I did not expect this kind of thing, 
of course, but certainly, I had a sense 
of foreboding of which perhaps I 
gave some indication in what I said 
about the Congo yesterday or the day 
before, in the course of the debate 
here. I felt that things were moving 
in that direction, because we have to 
deal with in the Congo, apart from 
every other thing, mob rule, and mob 
rule not of the mob but of the so-
called Army turned into a mob. And 
that is the most dangerous situation 
of all. We have drawn attention to 
this fact, and I ventured to say yes-
terday or the day before about the 
way these Armed Forces have been 
functioning there, the Armed Forces 
which are supposed to be in the com-
mand of Col. Mobutu; either they 
are under his command or even he 
cannot control them; if they are under 
his command and they function as 
they do, then, Col. Mobutu is respon-
sible; if tbey are only ostensibly 
under his command and they do what 
they like, even then, Col. Mobutu and 
whoever he takes his orders from-if 
any person-are responsible. 

It has been our teeling, and this is 
brought out in Mr. Rajeshwar Dayal's 
report, that this Congolese Army as 
it is, is a dangerous element in the 
situation there. The House may re-
member that it indulged in a great 
deal of looting and beating and shoot-
ing in Leopoldville, that is, in the 
Mrican quarter of Leopoldville, and 
it was with some difficulty that the 
United Nations Organisation there 
managed to draw them out there and 
send them outside the city, outside 
Leopoldville. But for some reason 
that I am unable to understand, on 
the United Nations Day, which was 
celebrated some little time ago, they 
were allowed, asked, invited or allow-
ed to come back to the city, to take 
part in the United Nations Day 
parade there, in which the United 
Nations Forces took part, and they 
also took part. Apparently, since 
then, they have stayed there, with the 
re3ult that we see. I am afraid that 
the suggestion that we have made, 
and we have been making all this 
time, in regard to this Army being 
put under some kind of control, or 
disarmed, have not been acted upon, 
and We see the result of it. 

So far as our officers and men 
there are concerned, I should repeat 
what I said previously. We have not 
sent any combatant troops; they are 
not combatants; the others are com-
batants; I mean the troops from the 
other countries that have sent them; 
but our troops are non-combatant 
troops; they are used for supplies, 
for signalling and for hospital work. 
I do not know the exact number, but, 
broadly speaking, they are about 770 
or 780 in number, at the present 
moment there, including some women 
nurses. That is the position. 

I have received no further news. I 
can assure the House that we take 
the gravest view of the .ituation. We 
can only function in this matter, 
broadly speaking, naturally, through 
the United Nations Organisation in 
New York, that is, through the Sec~ 
retary-General, through tee President. 
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-of the Assembly, and if necessary, 
tbTough the General Assembly there, 
~ we propose to function. But, for 
the moment, as I said, the action that 
-we have taken is to ask our perma-
.nent representative immediately to 
see the Secretary-General and the 
President of the General Assembly. 
As soon as any further news comes to 
me, I shall place it before the House. 

Shri Hem Barua: In view of the 
fact that a virtual war of aggression 
:against the United Nations troops is 
waged by Col. Mobutu's Forces, may 
I know whether any assurance was 
.sought and received by our Govern-
ment that there would be no insecur-
ity to the life and property of our 
people working there under the aus-
pices of the United Nations? 

Shri Nausbir Bbarucba (East Khan-
-desh): We are now on the question of 
the admissibility of the adjournment 
motion. This is not the proper oeca-
sian to go into other matters. 

Sbri Hem Barua: The Prime Minis-
ter has admitted that he had fore-
bodings. May I know whether he was 
-posted with facts from time to time 
by our representative there? If he was, 
what action did he take prior to this 
<outbreak to protect our men there? 

Shri Mabanty (Dhenkanal): At this 
stage, what you have to cOJlsider is 
only the admissibility of the motion. 
The Prime Minister has largely cover-
·ed the ground, the issues nt stake and 
their merits. First, you have to con-
sider whether it is not a matter of 
urgent public importance. We consi-
der that it is a matter of urgent pub-
lic importance. Here we are not 
speaking across the floor. It is not a 
partisan issue. It is a national issue 
as the Prime Minister pointed out. It 
bas agitated the nation considerably. 
If it is not a matter of. urgent publi~ 
importance, then certainly you can 
rule it out. But the pertinent ques-
tion, to which I should like to draw 
pointed attention is whether there is 
any significance in the spurt of vio-
lence that we have seen in Congo 

synchronising with the seating of the 
Kasavabu delegation in the UNO. If 
there is any significance, it is the 
bounden duty of Government to tell 
the House and the nation about it. We 
cannot send our officers to the Congo 
to be beaten there mercilessly and to 
be subjected to humiliating treatment. 

I plead with you not to take a very 
technical view of this matter, and 
with the Leader of the House not to 
take a very narrow technical view of 
the matter. This House should be 
provided with the earliest opportu-
nity to discuss this matter so that we 
can convey our feeling to the UNO, 
how we feel about it and how the na-
tion reacts to it. 

Raja Mahendra Pratap (Mathura): 
have also submitted an adjourn-

ment motion. I beg to say that our 
Minister of External Affairs has fail-
ed entirely. He should resign as Min-
ister of External Affairs. As Prime 
Minister, we all adore him, but not as 
Minister of External Affairs. Some 
words which come out of the mouth 
of the External Affairs Minister 
create this difficulty. He said just 
now that the army there is a rebel 
army. When you say that, the army 
becomes against us ..... . 

Mr. Speaker: Order. order. The han. 
Member is anticipating my ruling. If 
I admit the adjournment motion. then 
possibly he might make a remark like 
that after it is passed. whether the 
han. Minister of External Affairs 
should continue in his office or not. 
I am not going to allow it now. 

Sbri Nausbir Bbarucha: In mv ad-
journment motion. I have defi;"itely 
mentioned that there has been a fail-
ure of the Union Government to take 
effective measures through the UN 
Organisation, to prevent outrages by 
Congolese soldiers on Indian person-
nel operating in Leopoldville. May I 
point out that just now the han. 
PTime Minister himself confessed 
that he had already forebodings as 
to what was going to come? In spite 
of these forebodings, knowing what 
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the situation was going to be, no 
prompt action was taken through the 
UN Organisation for effective protec-
tion 01 our personnel. The matter is 
not merely one of humiliation which 
the nation which sends the personnel 
suffers. It is really a question of the 
entire future of the UNO being in the 
melting pot. Unless an effective way 
is found and suggested to the UN as 
to how this situation is to be dealt 
with, I am afraid that the hon. Prime 
Minister will one day come to us and 
report that a further deterioration has 
taken place in the situation and pro-
bably he will withdraw our armed 
personnel. The point I am making is 
that the Government have failed to 
take elfective action in time through 
the UN Organisation, knowing full 
well or having forebodings, as the 
Prime Minister says, that these things 
were going to come about. The Gov-
ernment have failed in their duty. 

Shri Braj Raj Sinrh: I have to sub-
mit that this has happened in the 
Congo since President Kasavubu's 
nominees were allowed to sit in the 
UN. It seems that whatever has hap-
pened there may involve us not only 
in the cold war but even in a hot war. 
So the matter is very important and 
requires discussion in this House. As 
the Prime Minister has himself said, 
there is great indignation in the 
country over the incident. If Parlia-
ment does not express itself, the world 
may conclude that the country was 
not concerned about it. 

Shri Parulekar 
«iven notice of 
motion. 

(Thana): I had 
an adjournment 

Shri Nath Pal (Rajapur): Mr. 
Speaker, I had sought to write to you 
because I was not convinced in my 
mind that this incident could be the 
subject of an adjournment motion. I 
am not conv'.nced of the responsibility 
of the Government of India for what 
Col. Mobutu is responsible in Leopol-
dville. I can only say on behalf of us 
that we Ihare the concern and anxiety 

which the Prime Minister has express-
ed on behalf of most of us, if not 
perhaps all of us. Of course, I would 
like that the matter is as energetically 
pursued as he has indicated the Gov-
ernment of India want to. But I 
cannot associate myself with a motion 
wanting to censure the Government of 
India for the folly of Col. Mobutu. 
(Inte.-ruptions). I am speaking on my 
behalf. 

On the contrary, I think we have 
been following a very correct policy. 
We would like to have an opportunity 
for discussion not to censure Govern-
ment but to express the anxiety and 
indignation of this country .... 

An Hon. Member: Col. Mobutu ha, 
done it. (InteT't."Uptions). 

Shri Nath Pai: But the Government 
Of India cannot be held responsible 
for that. 

We would like to have an oppor-
tunity to express our concern and 
anxiety at the way the authority of 
the United Nations is being sought to 
be circumvented by subterfuge by 
some people and at the way the Indian 
personnel are being handled there. 

Shri S. V. Parulek.: The Prime 
Minister has narra ted the steps he has 
taken in connection with the events 
which have taken place in the Congo. 
What we feel is that these steps are 
not enough to safeliuard the security 
of Indian nationals, nOr sufficient to 
deal with the other issues which are 
involved in the developments in the 
Congo. 

Therefore. it is necessary that this 
matter should be thoroughly discuss-
ed as we feel that the implications of 
the crisis in the Congo have not been 
yet quite clearly understood by the 
Government. Apart from Col. 
Mobutu, there are Imperialist Power. 
headed by the USA which are respon-
sible for the happenings in the Congo. 
Unless thiS is taken notice of and 
steps are taken, the UNO will be able 
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neither to function effectively nor to 
safeguard the security of our 
nationals. Therefore. this adjournment 
motion should be admitted and a dis-
cussion allowed because this is II 
matter which involved grave issues. 

8hri H. N. Mukerjee (Calcutta-
Central): I do not feel that while we 
should have a discussion on matters 
which have cropped up, it ought to be 
by way of an adjournment motion. I 
say this because only yesterday we 
concluded a discussion on foreign 
affairs. 

8hri Naushir Bharucha: This is II 
new development. 

8hri H. N. Mukerjee: ...... and the 
House heard what Government has 
done in the United Nations General 
Assembly. The question of our being 
in the Congo and one of our nationals 
being deputed as an international civil 
servant to be in charge of operations 
there also had come into the picture. 
I do not feel that a discussion by way 
of even a remotely-implied censure of 
the activities of the Government of 
India in relation to the Congo should 
be there. But I do feel that there 
should be a discussion because 
I want to find out 
from Government more facts when 
they are available in regard to how 
this posture of affairs has come about 
in the Congo. 

I am sure that steps would be 
taken to stop the rot, but I should 
like very much to know how it is 
that this kind of thing has come to 
take place. We have seen reports in 
the papers how the representatives 
of certain Powers have been trying 
to sabotage the work of Shri Rajesh-
war Dayal and the United Nations 
Organisation. We have seen also hoW' 
behind Belgium. which has been the 
villain of the piece, there are certain 
other Powers which are pullill6 
strings in diverse directions. 

I know the Prime Minister might 
be inhibited, to a certain extent 
because of his ofllciBl position, from 

giving expression to certain feeJinp 
which are uppermost in the minds of 
many people in this country. But we 
should like to know more about those 
facts. We should like to know how 
it is ilia t th~ si tua tion has been per-
mitted to degenerate in the way it 
has happened. That:is why when 
Government gets to know more fact. 
about the matter, the Prime Minister 
will, I hope, present those facts before 
us. On the basis of those facts, we 
should have a discussion so that our 
policy in the United Nations in regard 
to the Congo and allied matters might 
be properly formulated after discus-
sion in Parliament. In the mean-
time, I am sure all sides of the House 
have every confidence in the way the 
Prime Minister conducted himself 
and his country's foreign policy in 
the United Nations. 

So I repeat that I do not wish an 
even remotely-implied censure of 
Government in relation to the Congo, 
but I do want that there should be 
a discussion in this House on the 
basis of such information as, I fear, 
have not been divulged to us, because 
of the Government's sensitivity in 
regard to certain powers which are 
behind Belgium in pulling strings in 
a most pernicious way in order to 
bring about the state of things which 
have come about in the Congo. 

Shri Khadilkar (Ahmednagar): Sir, 
it is not a matter for an adjournment 
motion. I entirely agree with what 
my hon. friend Shri Mukerjee said. 
But the question is that a certain 
decision taken at the U.N. Head-
quarters yesterday according recogni-
tion to Kasavubu has directed reper-
cussion in the Congo; and the time 
has come to make known not only 
the simple concern of this House, as 
my hon. friend stated, but also where 
we stand in that conflict and let the 
UNO know that all the world over 
people are concerned over the posi-
tion. It has a direct bearing on the 
prestige of the United Nations--whe-
ther it survives or fails. This must 
be discussed in a different way and 
not as an adjournment motion. 
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Mr. Speaker: Order. order. It ie 
entering into a regular debate On the 
adjournment motion. I will not allow 
it. I think the hon. Prime Minister 
has to say something. 

Shri Jawaharlal Nehru: I should 
like to make it clear that not only 
have I no objection to a discussion 
of this issue, but. indeed, at a slightly 
mOre appropriate time, I would wel-
come it. But, I do think that a motion 
for adjournment is not the proper 
way to approach this. Secondly, just 
at present, we are really not in pos-
session of much more information 
than what has appeared in the Press. 
I have nO doubt that some more infor-
mation would be coming to us in the 
course of a day or two. Further we 
shall be in some better position to 
know what action, if any, the United 
Nations Organisation that is in New 
York intends to take about it. And 
that may be It more appropriate time 
for a discussion in this House. I do 
not wish any long-term postponement 
of . this discussion; but I think we 
should at least wait two or three 
days--maybe 3 days. 

Smi Naushir Bharucha: What about. 
Monday next? 

Smi Jawaharial Nehru: cannot-
fix any time; I wish to see what the 
position is. Because, as I said right 
at the beginning. this is a matter 
which affects the dignity not only of 
India but of the United Nations also. 

Hon. Members have asked me what 
we have done or will do to give' 
protection. Shri Hem Barua said 
something about guarantees, what 
guarantees did we take. Well. surely. 
when we function in this way, we d<> 
not go about asking guarantees-how 
you protect us? I still repeat we are-
well ab,e to protect ourselves any-
where at any time. We do not want 
nurses to look after m, wherever 
we go. But, it is not a 
question of protection. If d num-
ber of hooligans come into your 
bed-room and stab you, it is mob 
rule. They come with bayonets and 
when a person is shaving-you have 
seen it in the newspapers--and threat-
en him with a bayonet. This simply 
means a breakdown of any kind ot 
law and order. But the most unfor-
tunate aspect of it is that the persons 
who are indulging in this are called 
an Army, with arms and weapons. 
Really, it is little short of scandalous 
that this kind of thing should happen. 
And, we are repeatedly asked, 'What 
did you do about it?'. 

Shri Bharucha said about my men-
tioning that I had a sense of fore-
boding. I said SO then; not a fore-
boding that people would come and 
attack our officers. That particular 
thing, naturally, I did not think. But 
the whole structure is collapsing there 
because ot the mob of an Army which 
does what it chooses apparently. 
Therefore, we cannot deal with the 
situation except through the United 
Nations. Or else, of course, if we 
feel that we can serve no purpose we 
withdraw our people. Maybe. But, 
I do not propose to do that. I know 
that is rather a weak attitude, to run 
away from a situation. I do not pro-
pose to do that. But. we do propose 



2097 AGRAHAYANA 3, 1882 (SAKA) for Ad;oum-
ment 

to pursue this matter in the United 
Nations, not as others feel. There are 
many people who feel that way too. 

But, unfortunately, .tru:s has got 
entangled with other pulls. And, as 
I ventured to say, I think, yesterday, 
fuaIt the question of Kasavubu's nomi-
nees being seated in the General 
Assembly and recognised-I do not 
connect the two at all, this and that-
it is a part of the picture of these 
pulls in various directions. I think it 
would have been wiser if this matter 
had been postponed a little there, and, 
in the normal course, this Delegation 
from the United Nations· had gone 
there and reported; and then the 
matter could have been taken up. It 
would have done nO harm. But, as 
often happens, even small matters 
become questions of prestige and most 
people think that this should be done 
or this should not be done. And so, 
it wag dealt with in that way. 

Nobody denies the legality of Pre-
sident Kasavubu's position; at any rate, 
we do not do so. But there are many 
things which have been done there 
which do not seem to be legal at all 
or co,",stitutional. It is not quite 
clear to me how far Col. Mobutu has 
been encouraged by President Kasa-
vubu-I cannot definitely say to-but 
it would appear that, to some extent, 
he has received this encouragement. 
I cannot connect these two. 

Even in this matter, in the United 
Nations we voted again the seating 
of the Congolese representatives at 
this stage. I lay stress on 'stage'. 
Because that itself became an is!ue, a 
major issue; but it need nof have 
been. There was no point in this 
because it had .previously been decid-
ed to postpone the discussion of the 
Congolese' issue till this Delegation of 
the U.N. h/lq been there and reported. 
It is a question of a fortnight; and it 
would not have made any difference. 
Th,is w.as pushed in and it was passed. 
And, these gentlemen, presumably, 
are now., seated in the General 
Assembly. 

Therefore, another development 
arises because they are seated there .. 
The Congolese Government is repre-
sented in the General Assembly 
because they are seated there; and it 
becomes even more, from another 
point of view, the function of the 
United Nations to deal with this 
situation. 

I do not quite know myself whe-
ther Mr. Kasavubu is still in New' 
York. Presumably he is. I am not 
quite sure. (Interruptions). As for Mr. 
Rajeshwar Dayal I do not fully know. 
He was to have gone back yesterday. 
I am not sure if he has reached there; 
possibly he may reach there today. 

So, I suggest, subject to your wishes. 
in this matter, that after two or three' 
days we might set aside some time 
of the House for me to report to it 
further developments and discuss 
them. 

Mr. Speaker: So far as the adjourn-
ment motion is concerned, it was 
only yesterday that we had a full-
dress debate ....... (InteT1'Uptions). 

Order, order. Why is the hon. 
Member impatient. 

We had a full-dress debate for a 
couple of days and, ultimately, this 
House approved the Foreign policy 
of the Prime Minister and the Gov-
ernment of India. The Prime Minister 
made clear our position so far as the 
sending of some contingent-though 
not a regular fighting contingent-
for the purpose of assisting the United 
Nations, was concerned. It has also 
been accepted by this House that 
whatever assistance was given to the 
UNO or whatever contingent was sent 
from here was right. I am not going 
to allow a reversal of that. If per 
chance there are other circumstances 
it may require a different action. But 
having already taken part in the UN 
assistance and having sent our troops 
to Congo, let it be definitely under-
stood that the Government is not in 
the wrong. That cannot form the 
subject matter of an adjournment 
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[Mr. Speaker] 
motion either today or on some other 
day. But the problem is serious; our 
people ought not to be harassed or 
ill-treated and our officers ought not 
to suffer like this. Certainly, the 
House would like to know the steps 
to be taken to avoid any recurrence 
of such things in future. 

The hon. Prime Minister says that 
he will supply the details. There is 
no harm; we will watch the situation 
and the progress of the developments 
there. Next week-not necessarily 
on Monday-we shall certainly have 
a debate on this matter. That will 
be only with respect to what ought 
to be done to safeguard the interests 
of our people, having regard to the 
fact that what we have done to assist 
the UN by sending our contingents is 
all right. The hon. Prime Minister 
says that, consistent with the security 
of our men, we may also suggest or 
consider whether it is necessary to 
withdraw. That is a serious matter 
to consider. 

I do not give my consent to this 
adjournment motion. We will have 
the details after we hear the Prime 
Minister and we will fix up some 
time in consultation with the Govern-
ment and the Leaders of various 
Groups. 

Shri S. M. Banerjee (Kanpur): 
Whatever information is received by 
the Prime Minister may be placed on 
the Table of the House. 

Mr. Speaker: Han. Members are 
aware that the Prime Minister has 
never withheld any information from 
this House. As soon as he gets some 
information, he will place it on the 
"Table of the House whatever infor-
mation can be placed. 

"SETTING UP OF ROCKET BASES AND 
LAUNCHING OF ROCKETS IN TIBET 

Mr. Speaker: There is another 
adjournment motion which reads as 
'follows: 

"Serious situation arising from 
Rocket bases being set up and 

rockets being launched in Tibet 
and thereby endangering the 
security and defence of India." 

Has he anything to say about it? 

Shri Jawaharlal Nehru: I am total-
ly unaware of it. 

Mr. Speaker: We had a debate only 
yesterday and the day before about 
our Borders. 

Shri Mahanty (Dhenkanal): An 
article appeared in the Statesman by 
Desmond Young wherein he had men-
tioned that while they went in search 
of Yeti across the Himalayas, they 
found some rockets being launched. It 
is a serious matter . . . (Interrup-
tions.) 

Mr. Speaker: The whole of yester-
day was spent on this discussion 
• • • (Interruptions.) Order, order. 
Have these ,hings taken place there 
after yesterday's discussion? I ask 
the hon. Member: what do you sug-
gest to the hon. Prime Minister with 
regard to this matter? The hon. Mem-
ber is entitled to write to the hon. 
Prime Minister as to how he can 
prevent the rocket. There is no 
meaning in taking up the time of the 
House in di!ICussing matters which 
cannot be disposed of easily. Thi8 
motion is also disallowed. 

12.34 hrs. 

PAPERS LAID ON THE TABLE 

AMENDMENTS TO THE COAL MnmI 
(CONSERVATION AND SAFETY) RULES 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): I beg 
to lay on the Table a copy of each of 
the following Notifications under sub-
section (4) of Section 17 of the Coal 
Mines (Conservation and Safety) Act, 
1952, making certain further amend-




